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New Delhi, this 22nd. day of May,1985

Shri P.T.Thiruvendadan, Hon'ble Member(#)
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Patnar Ganj

New Delhi. ] . ~Applicant
(By Me. Jasvinder Kaur, Advocate)
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Unior of India-through:

The Sefretary

Ministry of Urban Development

Mirman JndWﬁn

Mew Delh ‘ -

Directorate of Estates .
Nirman Bhawan ‘
New Delhi

Assistant Director

Directorate of Estates

Mirman Bhawan o

Mew Delhi. - Respondents

Learned councel for - the respondents drew
A o
attention to Annexurs R-1 page 50 of the papor book
Shich v '
(dated 15.2.1995), a copy of the order of allotment
“ . ,\g/
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letter issued by, the Directorate of Estates to the
A\ . - e
applicant, Shri K.W.Saxena alloting residence
Mo.C-1%, Hanuman Road, New Dethi.  In view of  the
above, the 0A has hecome  infructuous and is
dismisced as withdrawn.
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